
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL~ JAIPUR BENCH; JAlPUR. 

O.A.No.304/94 Date of order: L, I1J '2,...-0v-o 

Prerochand Jain~ S/o Shri 'Iarachand Jain. R/o ~Nd No.536/B 

Chowk~ Ajrreru 0/o Dy.CME(C&W)a W.Rly. Ajroer • 

• • • Appl i cant • 

Ve. 

Ganesh 

1. The Union of India through General Manager. W.Rly~ Churchgate11 

Murobai. 

2. Dy.C.M.E (Carriage & Wagon) Workehop. W.Rlyll Ajrrer 

Applicant preeent in person. 

Mr.U.D.Sharroa - Couneel for reepondente. 

CORAM: 

••• Respcn6ents. 

Hon'ble Mr.S.K.Agarwal~~ Judicial Merrber 

Hon'ble Mr.N.P.Nawani~ Adroinistrative Member. 

PER HON'BLE MR.S.K.AGARWALm JUDICIAL MEMBER. 

'·~' This Original Application appeare to have been filed mainly fer 

implementing the directione given by the Tribunal in T.A Nc.659/86 and the 

applicant in thie O.A prayed to set .aeide and guaeh the ordere i.=E.ued on 

3.3.93 1 30.3.93 and 18.5.93. The applicant further wakes a prayer to 

direct respondent No.2 to fix the correct seniority of the applicant and 

to proroote hiro ae per the directione · given by Jcdhpur Bench of the 

Tribunal vide ite order dated 7.1.93 and to pay the arrears and all ether 

benefits ae clairred by the applicant. 

2. Reply wae filed by the respondente. In the reply~ it has been stated 

clearly that the iropugned orders at Annexures:Al. A2 and A3 have been 

ieeued ae per the cjrectione given by the Tribunal in He c.rc5er 6atec5 

7.1.93 and the eaid order has been fully irrplerrentec. It ie aleo etateo in 

the reply that the clairr of eeniority ana prorootion of the applicant ie 

untenable. It has been further etatea that S/Shri Sua Lal ana Nandlal have 

not been irrpleaded .ae necessary partiee although the applicant is clairoing 

relief vis a vis S/Shri Sualal & Nanclal. No ccnterrpt petition or any 

Execution Application under Sec.27 of the Administrative Tribunale Act, 

was ever filed~ therefore~ for iropleroentaticn of the orders earlier passed 

on 7.1.93 is not maintainable~ The applicant has wade various pleas in 

thie· O.J.\ 11 therefore. this O.A is not ITaintainable having ITultiple relief 

ana the applicant ie net entitled to any relief eeught fer. 

3. Heard the applicant anc5 the learnec counsel fer the respencente ana 

also perueea the whole record ae also the wrHten subiTiesions filed by 

both the parties. · 

~ 5. The statement contajnjng the cletaj]s of ;npleir€ntaUon of the order 

~ ~paseea .in T.A No.659/86 oatec5 7.1.93 by the reeponaents rrake.e H clear 

that the or6er dated 7 .1. 93 has been irnplerr:ented. If the reepondents 

failed to irrpleiTent the orcer, the applicant should have filed a Contempt 
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Petition or Execution Proceedings under Sec.27 of the Adndnisfr-ative. 

Tribunals Act 1 for implementing the said order. But the applicant did not 

like to choose the aforesaid way for implementing the or?er. It is a 

settled principle of law that to implerrent the orders passed by the 

Tribunal 1 .the applicant may file either Contempt Petition or may initiate 

Execution. Proceedings under Sec.27 of the Administrative Tribunals Act. He 

ie not ·permitted to f.He another O.A to implement the orders already 

passed. Moreover. the applicant claimed seniodty over S/Shri Sualal and 

Nanclal but he failed to implead them as necessary parties. The claim of 

the ·applicant is barred by the principles of res-judicata on the ground 

that the applicant is not permitted,. to reagitc;1te the same issue which he 

had already agitated in the earlier T.A and the applicant. is not permitted 

to fiJe a fresh O.A to· itr.plement 'the crder passed earlier. It is also a 

ruJe of law that an issue once decided by a corr.petent Court is not 

permitted to be. agitated agai~. 

f- 6. - On the basis of the foregoing discussions~ we do net find any medt 

in this O.A. we •. therefore 1 disw:iss this.O.A wHh no order as to costs. 

c>U 
~ 

(N.P.Nawani )-

Member (A). 

... 

Member ( J ) • 


